FORM

B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations,

2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SAPPHIRE CLOTHING COMPANY INDIA PRIVATE LIMITED

PARTICULARS

SI. No. DETAILS
Name of corporate debtor Sapphire Clothing Company India Private
Limited

2. | Date of incorporation of corporate debtor |04t May,2005

3. Authority under which corporate debtor i
incorporated / Registrar of Companies, Coimbatore
registered

4. Corporate Identity No. / Limited
Liability Identification No.of U18101TZ2005PTCO011776
corporate debtor

5. | Address of the registered office and 5/4.22, Palladam to Pollachi Main Road K
principal office (if any) ofcorporate Krishnapuram Village, _
dchter Kamanaickenpalayam, Tirupur - 641658

6. | Date of closure of Insolvency Resolution [30th July,2024 [Liquidation ordered by
Process Hon’ble NCLT on 31 July,2024]

7. | Liquidation commencement date of 31% July,2024 [Order received on 01
corporate debtor August,2024]

8. | Name and registration number of the
insolvency professional acting as M/s. SPP Insolvency Professionals LLP
liquidator Reg.no.IBBI/IPE-0143/IPA-1/2022-23/50033

9. Addre.ss and e-fnail of the liquidator, o™ Floor, CODISSIA, G.D Naidu T owers,
as registered with theBoard Huzur Road, Coimbatore 641018.

10. | Address and e-mail to be used for

correspondence with theliquidator

Ph.no: +91-94888-10404

Mail to: sapphire.cirp@gmail.com/
ipeadmin@spperoups.com

11.

Last date for submission of claims

31% August,2024




Notice is hereby given that the National Company Law Tribunal Chennai Bench has orderedthe
commencement of liquidation of the Sapphire Clothing Company India Private Limited on 31
July,2024.

Note:

Applicable forms can be downloaded from the following portal: www.ibbi.gov.in = Quick Links=>
Downloads—>Forms under IBBI (Liquidation Process) Regulations, 2016.

The stakeholders of Sapphire Clothing Company India Private Limited are hereby called upon to
submit their Claim with proof on or before on 315 August,2024 to the liquidator at the address
mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims submitted
by such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,
shall be deemed to be submitted under section 38.]

CA S Prabhu
orized Signatory
Ms. SPP Insolvency Professionals LLP [IPE] acting as

Liquidator of M/s. Sapphire Clothing Company India Private Limited
AFA No: AA1/50033/02/310125/20016 valid upto 30-06-2025

Date : 01-08-2024
Place : Coimbatore
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Sterlite firing: SC stays HC order for
DVAC probe into assets of officials

SUCHITRA KALYAN MOHANTY
@ New Delhi

THE Supreme Court on Friday stayed
the Madras High Court’s order di-
recting Tamil Nadu Directorate of
Vigilance and Anti-Corruption
(DVAC) to launch a fresh investiga-
tion into the assets of police and rev-
enue personnel accused in the 2018
Thoothukudi police firing at the anti-
Sterlite protestors case. As many as
13 protestors were killed and 33 per-
sonnel were injured in the firing.

A bench of the apex court, led by
the Chief Justice of India (CJI) DY
Chandrachud, stayed the HC order
passed on July 29, which had also
granted three months time for the
DVAC to hold a ‘fair and transparent’
investigation into the assets of the 21
accused officers.

A two-judge bench of the Madras
HC, led by Justice SS Sundar and N

A photograph of police personnel firing at
anti- Sterlite protesters in Thoothukudi, in
2018 | FiLEPIC

Senthilkumar, had passed the inter-
im orders while hearing a petition
filed by Henri Tiphagne, the execu-
tive director of People’s Watch.The

Draft master plan for 135
cities to be released in two
years, says DTCP director

EXPRESS NEWS SERVICE @ Coimbatore

THE Directorate of Town and Coun-
try Planning (DTCP) director, B
Ganesan said that the Tamil Nadu
government has planned to publish a
draft master plan for 135 towns and
cities in the state in the next two
years.

Inaugurating the 14th edition of a
three-day property and real estate ex-
hibition called FAIRPRO organised
by Confederation of Real Estate De-
velopers’ Association of India
(CREDAI), Coimbatore at Codissia
Hall on Friday, he said that releasing
the draft master plans for major cit-
ies will make a big boost for the states
infrastructural development.

He further said, “The newly
launched policies of the state govern-
ment are of immense benefit for the
infrastructural development of Tamil
Nadu. Especially in a city like Coim-
batore, one of the fastest growing cit-
ies, these policies play an important
role in attracting investors.”

“Master plans for several cities in
the state were not renewed for more
than three decades. However, after
the central government issued a no-
tification that it would release a %50
crore grant for each master plan, the
state government prepared a draft
plan for eight cities including Coim-
batore, and released it last January.
Right after the draft was released the
state government received 400 crore
as a grant from the Centre,” he added.
He further remarked that Tamil Nadu
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progecls dovenad in Schedule-1 af he Said Notilicalion

SMART CITY THIRUVANANTHAPURAM LIMITED |

i CIN UTS5302KL201TSGC050ET
E-Tenders are invited for the following projects of Smart Cidy Thirwvananthaporam Limited Project

COmeERensive masrienance fir 3yeasof vefecle mounted | 5000 gomy papape g P7-ALG-2024

Whareas, as per Emdsonmental impact Assessment Motification, 1994 as
amended on 14092006, Public Hearing has bean mada as mandatory for all the § Date of closure of insolvency

Wharsas, Public Hearing has 1o be condected by State Podivtion control Board as

ty] & \

DTCP director B Ganesan inaugurated three-day
property and real estate exhibition FAIRPRO at
Codissia on Friday | express

1s a pioneer state in implementing
self-declaration-based building ap-
provals for up to 3,500 sq.ft of residen-
tial construction. Though Telangana
had implemented this policy already,
the self-declaration-based approval is
up to 625 sq.ft. Chief Minister Stalin’s
announcement on self-declaration-
based approval will benefit the people
as they can get building approval
within a day through the single win-
dow system right after purchasing a
plot.”

Gugan Elango, president of
CREDALI said, “The expo aims at pro-
viding locations and financing op-
tions, making it an ideal time for buy-
ers to invest.”

Over 100 projects from more than
30 developers from CREDAI ranging
from 10 lakh to ¥7 crore were dis-
played at the expo. The expo will end
on August 4. During the expo, SBI an-
nounced a reduction of processing
fees from 10,000 to %2,500 per prop-
erty loan.

bench had also asked the department
secretaries concerned and the DGP to
‘cooperate’ with the DVAC director in
the probe to find out the assets ac-
quired by the government officials
named in the Justice Aruna Jagadee-
san Commission report.

During the course of the hearing,
senior lawyer Kapil Sibal, appearing
for three police officers, including S
Chandran and Shailesh Kumar Ya-
dav, told the apex court that they
couldn’t snowball just because there
is a change in the government.

“There are NHRC findings that the
protestors were attacking, which is
in our favour. But now, there is a di-
rection to conduct a fresh probe by
local police; this was earlier done by
the CBI,” Sibal argued.

The HC in its order had noted, “The
police will go to any extent. We
haven’t heard of the protestors at-
tacking them.”

Lawyer found
murdered

EXPRESS NEWS SERVICE @Coimbatore

A 48-year-old lawyer was found mur-
dered in front of a poultry farm at
Myleripalayam on the outskirts of
Coimbatore on Friday afternoon. The
deceased, S Udhayakumar, was a resi-
dent of Viswanathapuram near Sara-
vanampatti. Police said, Udhayaku-
mar had left his house on Friday
morning after informing his wife
Nithyavalli that he was going to Polla-
chi by car. However, by noon his body
was found in front of a poultry farm.
Preliminary inquiry revealed that a
gang allegedly abducted Udhayaku-
mar in his car and asked him to stop
it near the poultry farm where they
attacked him with sickles. As he sus-
tained multiple injuries on his neck,
chest, and abdomen, they allegedly
abandoned him there and escaped
with his car. Though no one noticed
the incident, Samiyappan, a farm la-
bourer, who found the body alerted
Chettipalayam police.

EXPRESS READ

8,205 students receive
degreesat VIT

VELLORE: The 39th convocation of
Vellore Institute of Technology
witnessed the presence of distinguished
guests, with Professor Anil D
Sahasrabudhe, Chairman of the
National Educational Technology Forum
(NETF) and Executive Committee
member of the National Assessment
and Accreditation Council (NAAC),
serving as the Chief Guest. A total of
8,205 undergraduate, postgraduate
students and 357 research scholars,
were awarded degrees. Additionally, 65
top performers across various courses
were honoured with gold medals. ENS

Four persons from a family died of food
poisoning after consuming chapati,
mutton curry and cluster beans curry in
Raichur in Karnataka on Thursday

FOUROF A
FAMILY DIES
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E-Auction Sale Notice for Sale of Inmovable Properties under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described Immovable property mortgaged/
charged to the Secured Creditor, the Constructive/Symbolic possession of which has been taken by the Authorized Officer of concerned branch of the Canara Bank,
will be sold on “As is where is”, “As is what is”, and “Whatever there is” on 11.09.2024 for recovery of below mentioned amount due to the Asset Recovery
Management Branch of Canara Bank, Coimbatore from the below mentioned borrowers :

ASSET RECOVERY MANAGEMENT BRANCH, COIMBATORE

1. Name and Address of the Borrowers and Guarantors : 1. M/s. Kiwi Fruit Traders, No.8/90 C, Annur Road, Jadayampalayam Village, Mettupalayam, Coimbatore
641302, 2. Mr. R Mohammed Ibrahim (Partner), 19/11 D, Pakkukara Street, Mettupalayam, Coimbatore, 3. Ms. S Moufica Shifana (Partner), D/o. Mohammed
Saffiulla S K, No 26-28, Rajaji Street, Ramnagar, Coimbatore — 641009, 4. Mr. Mohammed Saffiulla SK (Mortgagor), S/0.Kamal Basha, No 26-28, Rajaji
Street, Ramnagar, Coimbatore — 641009, 5. Mrs. Sakira Banu A S (Mortgagor), W/o. Saffiyullah, No 26-28, Rajaji Street, Ramnagar, Coimbatore — 641009,
6. Mr. Abdul Razack (Mortgagor), S/0. Moosa Haji, Alfa Karakkandy, Kuppadi Post, Wayanad-673592.

Total liabilities as on 30.06.2024 : Rs. 35,29,91,245.49 (Rupees Thirty Five Crores Twenty Nine Lakhs ninety one thousand two hundred forty five and paisa
forty nine only) with further interest and other incidental charges thereto incurred by the Bank.

Description of the property : ltem No-1: Inthe Coimbatore Registration District, Mettupalayam Sub Registration District, Mettupalayam Taluk, Sikkadasampalayam
Villlage, within Mettupalayam Municipality, Extension 3rd Street, S.F.N0.327 in New Ward No.20 (Ward “C” Block -17, T.S.N0.3) in that Site No.132 and 135
with Mangaloor tiles roofed House Site having following boundaries and measurements:- North of - Hospital Compound, South of - 30 feet Wide East West
Road, East of - Site N0.133 and 134, West of - Site No.131 and 136. Measurements : East to West on the North - 16.5 mtr., East to West on the South - 14.9
Mtr., North to South on the East - 34.6 Mtr., North to South on the West - 41.2 Mtr. Admeasuring an extent 6608 Sq.ft (613.9 sq.mtr) or 15 cents 74 sq.fts with
1200 Sq.ft Mangalore tile roofed house with and all other appurtenances attached therein. Door No.26, Property Tax Assessment No.074/020/000527, Electricity
consumption No.03-141-014-0051, Water connection No.074-020-00119. The Property is situated within the limits of Mettupalayam municipal Corporation.
Reserve Price : Rs.1,79,00,000/- EMD: Rs.17,90,000/- BID MULTIPLER : Rs.1,00,000/-

Item No-2: Inthe Coimbatore Registration District, Mettupalayam Sub Registration District, Mettupalayam Taluk, Sikkadasampalayam Villlage, within Mettupalayam
Municipality, Extension 3rd Street, in Natham S.F.N0.327 in New Ward No.20 (Ward “C” Block -17, T.S.No.4) in Site No.136 in this on Western side vacant land
and Western side of Site No.131 vacant land with tiled house constructed therein is having the following boundaries and measurements:- Item No.2 (i) Site
No.136 Western side Boundaries:- North of - 4th Cross Street, South of - 2nd Item Property (Site No.131), East of - Site No.135, West of - Site No.136 vacant
land with house Constructed. Measurements : East to West on the North - 22°06” East to West on the South - 22°06” North to South on the East - 40°0” North
to South on the West - 45’0” Admeasuring 957 Sq.ft Vacant land. ltem No.2 (ii) Site No.131 Western side Boundaries:- North of - Site No.136, South of - 3rd
Cross Street, East of - Site No.132, West of - Site No.131 vacant land with house Constructed. Measurements : East to West on the North - 22’06” East to West
on the South - 22'06” North to South on the East - 60°0” North to South on the West - 60°0” Admeasuring 1350 Sq.ft Vacant land. By Totalling of Two sites to
an extent of 2307 Sq.ft (214.33 Sq.mtr) or 5 cents 127 Sq. ft of land with building constructed therein and all other appurtenances. Door No.25(Part), Property
Tax Assessment No.11759 (Part). This Property is situated within the limits of Mettupalayam Municipal Corporation extension Street No.3 Present Ward No.20
And In the Coimbatore Registration District, Mettupalayam Sub Registration District, Mettupalayam Taluk, Sikkadasampalayam Villlage, within Mettupalayam
Municipality, Extension 3rd Street, in Natham S.F.N0.327 in New Ward No.20 (Ward “C” Block -17, T.S.No.4) in Site No.136 in this on Eastern side vacant land
and Eastern side of Site No.131 vacant land with tiled house constructed therein is having the following boundaries and measurements:- Item No 2(iii) Site No.136
Eastern side Boundaries:- North of - 4th Cross Street, South of - 2nd Item Property (Site No.131), East of - Site No.136 Western side vacant land with house
building constructed, West of - Iqubal Lodge in Site No.137. Measurements : East to West on the North - 22’06” East to West on the South - 22°06” North to
South on the East - 40’0” North to South on the West - 45°0” Admeasuring 957 Sq.ft Vacant land. Item No 2(iv) Site No.131 Eastern side. Boundaries:- North
of - Site No.136, South of - 3rd Cross Street, East of - Site No.131 vacant land with house Constructed, West of - Site No.130. Measurements : East to West on
the North - 22°06” East to West on the South - 22’06” North to South on the East - 60°0” North to South on the West - 60’0” Admeasuring 1350 Sq.ft Vacant land.
By Totalling of Two sites to an extent of 2307 Sq.ft (214.33 Sq.mtr) or 5 cents 127 Sq.ft of land with building constructed therein and all other appurtenances.
Door No.25(Part), Property Tax Assessment No.11759 (Part). All put together, Totalling 10.58 Cents of land and building. This Property is situated within the
limits of Mettupalayam Municipal Corporation extension Street No.3 Present Ward No.20.

Reserve Price : Rs.1,26,00,000/- EMD: Rs.12,60,000/- BID MULTIPLER : Rs.1,00,000/-

Iltem No-3: In the Coimbatore Registration District, Mettupalayam Sub Registration District, Mettupalayam Taluk, Sikkadasampalayam Village, Mettupalayam
Town Panchayat Extension Road, in S.F.N0.342, T.S.N0.G/14/71 (Patta No.675 R.T.R.N0.563/2012/A1 dated 04.04.2012) covered in Doc N0.2492/2019 the
land with old house constructed is bounded North of - Northern side Pathway left near well in Vellakinathu Pattai, South of - Property belongs to Mr.Amarnath,
extension road No.1, East of - Property belongs to Mr.Amarnath, North South Road, West of - Property belongs to Mr.Kaliappan Ramasamy. And having the
following Measurements : On the Southern side East West - 33°0” On the Eastern side North South - 31°09” On the Northern side East West - 05°6” On Western
side North South From Southernside towards East West - 33'0” From South towards North - 39°0” from that point, Towards East - 16°09” from the towards
North — 27’03’ from that towards West - 00’02 from that towards North 11°02” this Northern end line above stated Northern side East West -05°06” Western
side end line coin sides. In totaling an extent of 1385 Sq.ft (128.67 sq.mtr) 3 cents and 77 sq.ft land with building constructed with together with all fittings,
Elecricity and Water Service connection, their security deposits with all electrical fittings together with mamool rights of way and all appurtenances attached
thereto. Door no.38/A, 074/020/00042 old 074/11242, E.B.N0.03-140-017-0273, Water service connection No.5719. This property situates within Mettupalayam
Municipality, extension Street No.1 (Ward “C’ Block -14, T.S.No.71) Old Ward No.5 then No.5 now Ward 20.

Reserve Price : Rs.23,00,000/- EMD: Rs.2,30,000/- BID MULTIPLER : Rs.1,00,000/-

Item No-4: Inthe Coimbatore Registration District, Mettupalayam Sub Registration District, Karamadai Village, Properties in sub division S.F.No.788/1A, 788/1B
covered into layout of house sites with approval of the Deputy Director of Town and Country Planning vide No.29/2011 in the name of “Veeras Royal City” in
this Site No.4 measuring 1750 Sq.ft or 162.6 Sq.mtr or 4 Cents 6 Sq.ft within the following boundaries: North of - 23 feet East West Road, South of - Property
belonging to Veera Anish, East of - Site No.3 belonging to Sakira Banu, West of - Site No.5. Within Measurements: On Northern side East — West - 35'0” ft., On
Southern side East — West - 35°0” ft., On Eastern side North — South - 50°0” ft., On Western side North — South - 50’0” ft. Admeasuring 1750 Sq.ft or 162.6
Sg.mtr or 4 Cents 6 Sq.ft with the right to use all common usual pathways.

Reserve Price : Rs.22,00,000/- EMD: Rs.2,20,000/-

The Earnest Money Deposit shall be deposited on or before 09.09.2024 hefore 5.00 P.M.

BID MULTIPLER : Rs.1,00,000/-

2. Name and Address of the Borrowers and Guarantors : 1. M/s. Shimla fruit Agency, No.67, Rajaji Road, Ram Nagar, Coimbatore 641 009,
2. Mr. Mohammed Saffiulla SK (Partner/Mortgagor), S/0. Kamal Basha, No 26-28, Rajaji Street, Ramnagar, Coimbatore — 641009, 3. Mr. A Prasanth (Partner),
S/0 Arumugam, 5/219 K, Pungampalayam, Mettupalayam, Coimbatore-641104, 4. Mrs. Sakira Banu A S (Mortgagor), W/o. Saffiyullah, No 26-28, Rajaji Street,
Ramnagar, Coimbatore — 641009.

Total liabilities as on 30.06.2024 : Rs. 37,16,05,878.05 (Rupees Thirty seven Crores sixteen lakhs five thousand eight hundred seventy eight and paisa
five only) with further interest and other incidental charges thereto incurred by the Bank.
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FORM B - PUBLIC ANMNOUNCEMENT
[Regulation 12 of the Insohiency and Bankruptcy Board of India
[Liguidation Process) Regulations, 2016]

FOR THE ATTEMTIOMN OF THE STAKEHOLDERS OF

M/s. SAPPHIRE CLOTHING COMPANY INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

M/s. Sapphire Clathing Company
India Private Limited

4.00PM

2 Date of incorporation of corporate

dth May, 2005

comporate debtor

Liabilsty Identification Number of

recyehing syshem bo cean varous storm waler deain lings dabtoi
Cate and Time of Opening Prece Bid: To B2 Intimated Separately to Technically Qualified . .
Bidders by e-mail. &I the RFP documents and defails are available on the e-Procurement 3 "’"-'é'"“”_t!l' undes ""“"'fg 'If'-“F":'_rﬁli 4 | Registrar of Companies, Coimbatose
Wehsite. Bids are only accepted online on the Website hitps./fetenders kerala.gov.in deditor s Incorparated | regestess
(5di-}, CHIEF EXECUTIVE CFFICER, SMART CITY THIRUVANANTHAPURAM Lid, 4 Corporate ientity Mumber/Limited

UTB10MTZ2005PTCON1776

corporate debtor

Addrass of the registerad office
& |and principal office (if any) of

Si422, Palladam to Pollachi Main Boad K
Krishnapuram Village,
Kamanalckenpalayam, Terupur - G41658

rasalution procass

20th July, 2024 [Liquidation ordered by
Hon'ble NCLT on 3151 July, 2024]

par Sub Para (i), i) of paras (1) and {2 of Schaduls - 1V of Emviconmendal impac
Azsesgment Nodihcalion, 1994 as amended on 14,09 2D0E.

Whareas, as raquired undar Sub- para (1) of parg (&) of Schedule - IV of
Emvironmantsl mpact Assessment Molification, 1994, as amandad on 14,00 2008,
puiokic hearing |s proposed to be conducted by Tamd Nadu Pollutien Contros Board for
thi followng projeds:

sl
(Mo,

Date & Time of the
public hearing

Place of puhlic
haaring

Mis. Surya Mahal,
2401 & 2412, Madurai
Bain Bosd, Kayathar,
Thoothukudi District
In this connaction, it & indomrned that the draft Envirconmental impact Assassment
Repart and the exicstive SLIMITIrY af the prajsct is o available in the r-::-h'-::-wir'lg
places.

1. Regional DHica, Ministry of Environment Forest and Climate Changs,

Mungambakkam, Chennai - 500 034,

2. 0Ofice of the District Collector, Thoothukud| District. Patayamkottai Road,

Karamgaiam, Thaothikidi
3. Office of the Member Saecretary, Temlil Madu Pollution Control Board, No. 76, Moyt

Salai, Guindy, Channai - GO0 032
4, Oihce of the Distict Enveronmental Engiresr, Tamil Nady Podlubion Conmirol Boarnd,

CF &G, SIPCOT Industrial Complax, Maslayvittan, Thoothukudi - G26 004
; Digtricd Industries Cantrg, By-pass road junciion, Thoothukudi- 528107,

. Diffice af the Tahaildar, Kayathar Takk Office. Ottepidaram Taluk, Thoothwesudl

Drstrict,

T, Ol o fhe Bhock Deselopmant Ofices, Kavaihar Panchayal nsan, Thoolfsudi

Dristract.

B, Office of Villaga Administrative Offices, Cheltikurichi Vilfages Panchayal, Kayathar

Taduk, Thoodhukudi CHstrict

Supggestions, wiaws, comments and objections from the public are imdted by the
Digtric Eswironmentsl Enginear, Tarmil Medu Pollution Comral Board, Thoothusudi
withén 30 daye from the date of publication of this notice.

All parsores including bonafide resident, Efvironmsantal groups and othars kecatsdin
the project sde / dites of @aplacement ! aites likely to be effected can partcipate inthe
pulbds heanng and they can also maka Cral /' Wrilten suggestions [ comments tothe
Digtrict Envirgremental Engineer, Tamil Madu Pollution Contral Board, Thoothusud| an
ihe abowve projact.

Mame and locatien of the project

W5, 5 Kandasamy Rough Stone and
Girawel Quarry, S Fho. 27224, 2B,
2C & 2D, Chetlikurichi Willage,
Kayathar Taluk, Thosihukass Dbl

10,09, 024
11.00 AM

M in

Membear Sacretary

DIPRMEDE Displayl 2024 Tamil Nadu Pallution Contral Beard, Chennak.

- |Ligusdation commancenment
date of corpoarate debtor

FistJuly, 2024 [Drder recenved on

| 51 Auguest, 2024

Mame and registration number of | M/s. 3PP Insolvency Professionals LLP

f |the insolvency professional acting | Heg.no lBBLIPE-0143/1P0-1/2022-

as Bquidator 2350033

nd Floor CODISS1A, G0 MNaidu Towers,

Huzur Road, Coembatore 641018

Ph, Ne: +91-94888-10404

i Address and e-mail to be used for | Mail fo: sapphirg.cirp@gmall.comy
correspondence with the liguidator| ipeadmin@sppgroups.com

Address and e-mail of he liquidator,
as regisiered with the Board

Description of the property : Item No-1: In the Coimbatore Registration District, Coimbatore Sub Registration District, Coimbatore City Municipal Corporation,
Coimbatore Town, Anuparpalayam Village, Municipal Old Ward No.9, New Ward No. 51, Ram Nagar, Rajaji Road on the eastern side, T.S.No. 9/273/2 Site No. 15
measuring 1045 sq.ft within the following boundaries:- North of - House belonging to S.Subramania Gowder, South of - House belonging to A.S.Sakira banu,
East of - Rajaji Road, West of - House belonging to C.K.Kannan and C.K.Chandrasekar. Within Which East to West on the Northern side - 44’ 0” East to West on
the Southern side - 44’ 0” North to South on the Eastern side - 23'6” North to South on the Western side - 24’ 0” Admeasuring 1045 Sq.ft with the existing RCC
roof Ground, First and Second Floor residential buildings constructed therein with electrical connection, water connection and all other appurtenances attached
thereof with right to use the common usual pathways. Old Door No.51, Present Door No. 67, Property Tax Assessment No. 511332506, Water Connection No.
03011005587 & 030110051097. This property situated in Ram Nagar, Rajaji Road, Coimbatore Corporation Limits.

Reserve Price : Rs.1,53,00,000/- EMD: Rs.15,30,000/- BID MULTIPLER : Rs.1,00,000/-

Item No-2: In Chennai Registration District, Anna Nagar Sub registration District, Chennai Metro Politan Development Authority, Koyambedu Village, acre
51.09 “Koyambedu Market” Chennai Ezhumpur-Nungapakkam Taluk, Koyambedu Village, T.S.no.2 part, Block No.65 covered Anna Kani Market Shop No.T/H-9
admeasuring 730.96 sq.ft., (67.85 Sq.mtr) site area. In that 619.56sq.ft., (57.58sq.mtr) of shop building situated within the following boundaries: North by - Shop
No.T/H-7, South by - Shop No.T/H-11, East by - Shopping Street, West by - Truck Way. The above property situated and limits within Chennai Corporation.
Reserve Price : Rs.1,94,00,000/- EMD: Rs.19,40,000/- BID MULTIPLER : Rs.1,00,000/-

Item No-3 : SI.No.l : In Karur Registration District, Chinna Dharapuram Sub - Registration District, Aravakurichi Taluk, Gudalur Kilpagam bit 2 Village, in
S.F.No.1757/1B (OId S.F.N0.1757) to an extent of Acre 0.25 (or) 10,890 Sq. ft of land having the following boundaries : North of - Land belongs to Mrs. A. S.
Sakira Banu, South of - Land belongs to Mrs. A. S. Sakira Banu, East of - 30 feet North South Road, West of - Land in S.F.N0.1753/3 (Selva Nagar). To an extent
of Acre 0.25 (or) 10,890 Sq.ft of land with common pathway right and all other appurtenances attached there with. SI.No.ll : In Karur Registration District, Chinna
Tharapuram Sub - Registration District, Aravankurichi Taluk, Gudalur Kilpagam bit 2 Village, in S.F.No.1757/1B (Old S.F.N0.1757) to an extent of Acre 0.23 (or)
10,018.80 Sq.ft of land having the following boundaries : North of - Land belongs to Mrs. A.S.Sakira Banu, South of - Land belongs to Mrs. A. S. Sakira Banu,
East of - 30 feet North South Road, West of - Land in S.F.N0.1753/3 (Selva Nagar). To an extent of Acre 0.23 (or) 10,018.80 Sq.ft of land with common pathway
right and all other appurtenances attached threwith. SI.No.lll : In Karur Registration District, Chinna Tharapuram Sub - Registration District, Aravankurichi Taluk,
Gudalur Kilpagam bit 2 Village, in S.F.No.1757/1B (0ld S.F.No.1757) to an extent of Acre 0.23 (or) 10,018.80 Sq.ft of land having the following boundaries :
North of - Land belongs to Mrs. A. S. Sakira Banu, South of - Land belongs to Mrs. A.S. Sakira Banu, East of - 30 feet North South Road, West of - Land in
S.F.N0.1753/3 (Selva Nagar). To an extent of Acre 0.23 (or) 10,018.80 Sq.ft of land with common pathway right and all other appurtenances attached threwith
SI.No.IV : In Karur Registration District, Chinna Tharapuram Sub - Registration District, Aravankurichi Taluk, Gudalur Kilpagam bit 2 Village, in S.F.No.1757/1B
(Old S.F.N0.1757) to an extent of Acre 0.23 (or) 10,018.80 Sq.ft of land having the following boundaries : North of - Land belongs to Mrs. A.S.Sakira Banu, South
of - Land belongs to Mrs.A.S.Sakira Banu, East of - 30 feet North South Road, West of - Land in S.F.N0.1753/3 (Selva Nagar). To an extent of Acre 0.23 (or)
10,018.80 Sq.ft of land with common pathway right and all other appurtenances attached threwith. SI.No.V : In Karur Registration District, Chinna Tharapuram
Sub - Registration District, Aravankurichi Taluk, Gudalur Kilpagam bit 2 Village, in S.F.No.1757/1B (Old S.F.N0.1757) to an extent of Acre 0.23 (or) 10,018.80
Sq.ft of land having the following boundaries : North of - Land belongs to Mrs.A.S.Sakira Banu, South of - Land belongs to Mrs.A.S.Sakira Banu, East of - 30
feet North South Road, West of - Land in S.F.N0.1753/3 (Selva Nagar). To an extent of Acre 0.23 (or) 10,018.80 Sq.ft of land with common pathway right and
all other appurtenances attached there with.

Reserve Price : Rs.2,11,00,000/- EMD: Rs.21,10,000/- BID MULTIPLER : Rs.1,00,000/-

Item No-4: In the Coimbatore registration district, Mettupalayam Sub Registration District, Karamadai Village, properties in Sub division S.F.No 778/1A, 788/1B
covered into layout of house sites with approval of the deputy Director of town and country planning vide n0.29/2011 in the name of “ Veeras Royal City” in
this site No.2 measuring 1750 sq.ft or 162.6 sq.mtr or 4 cents 6 sq.ft within the following boundaries: North of - 23 feet East West Road, South of - Property
belonging to Veera Anish, East of - Site No.1, West of - Site No.3. Within Measurements: On Northern side East-West - 35°0” ft., On southern side East-West
- 35.6” ft., On Eastern side North-South - 50°0” ft., On Western side North-South - 50°0” ft. Admeasuring 1750 sq. ft or 162.6 sq.mtr or 4 cents 360 Sq.ft with
the right to us all common usual pathways. Property is within the Karamadai Town Panchayat Limits.

Reserve Price : Rs.22,00,000/- EMD: Rs.2,20,000/- BID MULTIPLER : Rs.1,00,000/-

Item No-5: In the Coimbatore registration district, Mettupalayam Sub Registration District, Karamadai Village, properties in Sub division S.F.No 778/1A, 788/1B
covered into layout of house sites with approval of the deputy Director of town and country planning vide n0.29/2011 in the name of “ Veeras Royal City” in this
site No.3 measuring 1750 sq.ft or 162.6 sq.mtr or 4 cents 6 sq.ft within the following boundaries: North of - 23 feet East West Road. South of - Property belonging
to Veera Anish, East of - Site No.2, West of - Site No.4. Within Measurements: On Northern side East-West - 35’0” ft., On southern side East-West - 35.6” ft.,
On Eastern side North-South - 50°0” ft., On Western side North-South - 50°0” ft. Admeasuring 1750 sq. ft or 162.6 sq.mtr or 4 cents 360 Sq.ft with the right
to us all common usual pathways. Property is within the Karamadai Town Panchayat Limits.

Reserve Price : Rs.22,00,000/- EMD: Rs.2,20,000/- BID MULTIPLER : Rs.1,00,000/-

The Earnest Money Deposit shall be deposited on or before 09.09.2024 hefore 5.00 P.M.

3. Name and Address of the Borrowers and Guarantors : M/s. Sri Vedasamy Fabrics, Rep by its Partners : [1]. Mr.N.K.Vadivel & Smt.S.Praveena, Room
No.99, D.N0.1291/2, Ravi Prabha Arcade, Trichy Road, Coimbatore -641 018, [2] Mr.N.K.Vadivel, S/o.Karuppusamy, D.No.17/1, Madurai Veeran Kovil Street-2,
Neelikonampalayam, Coimbatore - 641 033, [3].Smt.S.Praveena, W/o0.Sekar, No.42, Chettiar Thottam, Pachapalayam, Palladam - 641 664.

Total liabilities as on 30.06.2024 : Rs. 5,72,85,645.71 (Rupees Five Crore seventy two lakhs eighty five thousand six hundred forty five and seventy one
paisa only) with further interest and other incidental charges thereto incurred by the Bank.

11| Last date for submission of clasms] 315t Avgust, 2024

Molice i hereby given that the Natichal Compary Law Tibunal Chennal Bench has ordered

e carmmencement of Egudation of the Sapphire Clothing Company India Privale

Limited o031zt July, 2024

Mote ; Appicable forms can be downloaded froem Ehe followsig portal; wanwibbi gowin

2:3 ﬂé.lil:-"": Links —+ Downloads —= Forms under [BBl (Liguidation Process) Regulations.
b

Thea skakeholdars al Sapphire Clothing Cormpany India Prvats Linited arg hareby Galled

upan o submit their Claim with prood on ar befare on 3151 August, 2024 o the liquidator 2t

the address mentioned against item Mo.10.

Tha financial graditars shall submit thair claims with proof by alactronic means anly, All

other creditors may submit the claims with the proof in person, by past or by electronic

(TEans.

submission of false ar misleading proof of claims shall atiractpenalties

[In case 3 siakehodder doas not subsnit its slams during the quikdation process, the claims

submitied by such a stakeholder during the corporaie insolvency resolulion process under

the Insolvency and Bankrupicy Board of India (Insolvency Resolution Process for Corparate

Perzons] Regulaticns, 2016, shall be deemed to be submitted under section 34.]

CA S Prabhu

Designated Partnes and Authonzed Slgnatory

M/s, SPP Insolvancy Professionals LLP [IPE] acling a3

Date. : M.08.2024 Liquidator of M's. Sapphire Clothéng Company India Private Limited
Place : Coimbatore AFA Mo 887/50033/ 02101 25/20016 walid upto 30-D6-2025

Description of the property : ITEM NO.1 : In Coimbatore Registration District, Singanallur Sub Registration District, Coimbatore Taluk, Uppilipalayam Village,
S.F.No.351/1—-4.34 acres, in this as per settlement deed an extent of 25 Cents of land within the following Boundaries and Measurements : North of - Settlement
to S.Sivaram and S.Sindhuja and land in S.F.N0.351/1, South of - Settlement to N.K.Vadivel an extent of 8 2 Cents, East of - Property belonging to Velan, land
in S.F.N0.351/1, West of - 20 feet North South common pathway given by N.P.Karuppusamy in S.F.N0.351/1. Measuring : East West on the Northern side -
25.15 meter, East West on the Southern side - 24.73 meter, North South on the Eastern side - 40.39 meter, North South on the Western side - 40.39 meter. An
extent of 1007.25 Sq.mtr or 25 cents of land with building and all rights of way and all other appurtenances attached thereto. This property is situated at “ Bethel
Nagar “ within the limits of Coimbatore Corporation.

Reserve Price : Rs.1,18,00,000/- EMD: Rs.11,80,000/- BID MULTIPLER : Rs.1,00,000/-

The Earnest Money Deposit shall be deposited on or before 09.09.2024 hefore 5.00 P.M.

DATE & TIME OF E- AUCTION : 11.09.2024
TIME : 10: 30 AM to 11 : 30 AM

(With unlimited extension of 5 minutes duration each till the conclusion of the sale)
Inspection date & time of above properties : 06.09.2024;

Time : between 11.00 am to 4.00 pm.

Y Ay -
. [ /thenewindianxpress
.ﬂa I \. l ]'] "l l.'|| 3 @newindianxpress _

Allthe news. In just a click. ;
:1 I ' Hj f""'n!‘"r i +The New Indian Express _

Log to www.newindianexpress.com

epaper.newindtanexpress.mm.

For detailed terms and conditions of the sale please refer the link “E-Auction” provided in Canara Bank’s website (www.canarabank.
com) or may contact The Authorised Officer, Canara Bank, Asset Recovery Management Branch, Coimbatore (Ph. No. 0422-2555655,
Mob No : 94890 43584) E-mail: ch4712@canarabank.com during office hours on any working day.

Portal of E-Auction : https://ebkray.in/

Date :30.07.2024
Place : Coimbatore

AUTHORISED OFFICER
CANARA BANK
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Emall : sec.corpiidalmiasugar.com . Website ;

DALMIA BHARAT SUGAR AND INDUSTRIES LIMITED

Regd. OMice : Dalmiapuram - 6§21 6851, Distt. Tiruchirapalll (Tamil Madu)

Phone : 011 23465100,
www. dalmiasugar.com . CIN : L15100THN1951PLCOOOELD

Exiract of vnaudited Consolidated Financial Results for the quarter ended 30-06-20324
[ in Crore encept earming per share data)

Fax (011} 23313303

Exchangs woabsitas

Place: New Delfhi
Date: August 02, 2024

For the quarter ended For the year ended
Sho. | Particulars 30-06-2024 3032004 30-06-2013 W43-2024
Unaudited Audiiand Unaudited Auditod
1 Total Income from Operations 975.83 T87.24 B4 04 3027.98
Z Nel Profit! (Loss ) for the period (befora Tax, 75.00 106.54 ar.al 36141
Exceptional andior Extraordinary flems. )
3 Net Prafit! (Loss) for the period before Tax 75.00 106.54 8720 363.41
(Afer Excephonal and/or Extradrdinary items. )
4 Met Profit! (Loss) for the period after Tax (After 54.73 91.32 61.34 IT2.47
Excapltional andior Extraordinary items. )
5 Total Comprehensive Income for the period 18.52 (1.47) 118 18 265 66
[comprising profit{L.oss) for the penod (after tax)
and other comprahensive income (after tax )]
B Equity Share Capital 16.19 16.19 16.19 16.19
7 Earning per Share (face value of T 2 aach)
al Basic 6.76 11.28 .58 13.66
b) Dibuted 6.76 11.28 758 3166
Standalone Financial Results
1 Total Income from Operations 966.94 768,19 B43.04 J006.08
2 Nat Profit (Loss) for the period balore Tax 8202 108 59 87.20 362,66
] Nal Profit (Loss) for the penod after Tax £81.75 3.7 81.34 .72
Notes :-

1 The financial resulls are approved by the Board of Directors al thelr meeting held on August 02, 2024 aflor being riviewsd and
recommanded by the audil commitiee. The sistutory sweditors have caried limilsd review of thess linancial results

< Thé abxove I8 the axtract of the dotaled formal of quanadyivaarly Hinancial results filed with the slock axchanges under Ragulalticn 33 of the
SEBI (Listing Obligations and Disclosure Requirements) Ragulations, 2015, The full format of the financial results is available on the Siock
. wiaw, nsaindia, com, wwiw bssindia com and on the Company website wwiw dalmiasugar, com

For Dalmia Bharat Sugar and Industries Limited

Whole Time Director

B B Mehta

epaperdinamani.com

- ;—&-.

FHmed Qasrrsnsrﬂl_u) SpDHMISG6T Cleusefladlpemnio .gqﬂaarrsms\)
gmlukgl eppdlw lerCamyrsdlen CoeoLi@s).

QenswBS S, Lilereurii )
Siflg6 alenrbg aubsl 2jbs
Caryrs@lesr  auplums
ILD LB)GHT(Q)e0eRTLIGHLI FieBiTLg &
gavr. Gogyid, 18eraiby) LS
LnegGler 155 alpTSeuTm

LITUSS)GHT @) BLIGEuI LD
@)LbL) Lo D HLeHL_HETTED
FTILD HL 19 6. GLogyiib, Lbledr
Gamyyib 2 6rer LiGGuliled 9
mi% Feoguiled Loess yflliLy e
LI L)

G)F6v

LSUTen(hd@&  HewL_wim s/

.

(BbSETIT

GITGHTIT.

TS

OETNOEET
@by HbLd
Q531 st Gaparer wpu
Fufley Leoreurmris 2a1L it Heir
FHIULL_aTiT. Q)bg LpWUHF) Lie
arefgsallsvenev. LIp@ Hullmi
epould  LOGTCHTLTSHemS LG
LITeVS &6V
LpwH&

L&l LG, Glouererss)

LIBBITAME 18] OB Dnal.L LISl es66 SEamD el sLLL Shase Qasiang)
Qscenen 2 wirhsloeimid
BIQ 2 5576

&leb, Hldwim LipesflFFmid) o 6T Lieurt
QULpF:&d O\BTL_ITHSTT.
udleurenpeH@ — SBTrLdlevem6Vs
Q)b ULPHGHGT BEILIFIHET 6Telv.6T6Tv.
FhiT, e16T.L\FBFeOGLomT YHCuwirr
QLB 9JoiTey NFTMSS S Losy)
ST BISWT LLpesIFTLE) ST eLpds
aULpSGTEhT oTar.Cers 9eTTs),
@b 2 F1' 1 Lfleysend #L1_efGrT
SLOTRTEDG. (o6 hHILOGTNSFGT 9G]
HTTHMS LIPIFGHLD IBLOTS 2 66y,
Q@ LSETid Cumedwmergy 6T M)
(LpLY-0d& QUIT LOMTQUL L LIGQUTET (S,
BT GewL_wimsl.  BFLOGTDLD
HITGT 9ewarTd; &l HTLiIad elfleret
AFTyenewt bS5 Y eUTHISEET
FLMTS S, b% Lflmevast wpenpuilesr
Ly e LSBT Curedwmersm, ()b
GOGUWIIT 6TGHT M) (LpLg-&f GIFUILI (LpLg-ujLD.
@) &HGumestn  YSHTTLD  LoToUL L

6TodT

TSI L _mir. @Q)bs FL 111 fleyseflsh
6TihS YeWTIQ 6D LIGlourer LIGEIThiHeiT
GUISS  omeu’ L LIGeuTer  eiFT
JeOewT BL_SG [bL_allg S0  6T(hdbd
TLh ereTLig) GlgafleLihdselleeney.
@)FEIT FHTTERTLOTS, LILPEHLOWITET LI
Glhisener ereveurd &g OlFuLb
Blevev 2 (BeurT&ueirer &, GLogyiLd eurks
Gaafley g OFTHG LSFHTH®S
GGV B HL_GST QUITTRI (LPLYLIT Fi6TeTGOa
Qeunenm 755 GlFi Cousss(BILD 6T6dr

gl Yfleyser 15812 (350G
@ity Gaflelds s HrLiie
QUTEL LI 1 &) @) STLIL| QTS
searb CHL L bEILIGHGT BTLIeHLI
Cas @pli_miosd seraf]l maisd)
Qb5 Hlensvuiled, Glaueirersé)
LpeOLD ‘BLOILDBT(H 7% CIFHTERT(h) cubs
77¢1 ommib 77 19 &l 1111 19fey
&6iT G)FGVGVIT &le 96U [T & GIFUILILILI
GG &I 6TewT hGHILIGFHGT GITL1L16MS /6T

2 Lmrr.a@g;@ lﬂasl(‘Sasrrummasm a=rru1Lr)g>asl

GQarerafl_b <pOmEGT QMBS 2w Wt (pss CarTLrsms
@by sbwred s elwrpsdlipann Beratre] wpwmnd Gom
Qarem_eri. @Qsnsrs Wer eurflusdle vewlwurHmibd eul BT (h
RUILBSS gTflemerTser FhHLLLarT. @&le, emaur &udlm epeoLd
Caryrsdler Coou@dssE GQeampri. 9nE, sTHé 2 @everd
(30) eremueui CgabGurg) dlebrear suln mbBSS . QFarme,
Bt et (1H &G 6T 64l(LPhHd Sfeul MBS Sullenm @)misLs LiHM&6l s e ()
gsaenfled s5sefssmi. Gemen, WerCaryyslen HCwer s amL
udleb eyl LITGISTLILITS BlaTmmi.

o | Gar, ufrmisbd Swaeniiy Hleveow aiFT sullm epeod pmled
@omd, g pumy usSrors WL Geupsrr. Coaib, GCasrurs
Fler Ceou@duled @ mBHSeuHD LGS rore B sliul L.

LBl CHITLy
eLPGULD

LpeOLD &IFHTenev 1.30 Loewfldhd,
LOlGSTCSHTLYTLD 4D WIS SET
FTIb S pbSS. GBSl G
Qemewri il  Fhm  Glgmensy
afleb @)bs LomODT(H LOleTGSHT
yoaph  GHFibg b mid@er
phs . GLogyiLd, Hesorewst st
Couargamed  1OGTOHTLThISET
Qe 919 & HiF GlFebevL
LI LT,

Qe s HLL
GLopGlamereri i’

[
ol GLomgluigslev
@ o @ [
3 UBSHTH6T 2 _ulmipriy
FTS G, 4,. 2: F15 FHT (565 eurrf] CLomGluGlev Camrull
WIFSG LUTSHWTSBenT CFeTD LISSTHT eLpaur 2 ulifliphs
GurrT.

OIB6THTH Lomaul’ 1 1b, FhigTetCaalleh KGOS 2 6irerm
Grosvbellgpev e LigGlevwd Caiba 50 GLim el nHipaHT
LomeuL” 11D, FITS ST DHOHGTT @)(HSHad1SLy- Lo
wibtoett Gemulleyid@ LTswrsGewy OFestpert. Frd
G- GamaflevLi’ 19 presT@eaubld Frenevulley 61eir. Glourk
HGL_siveurLyLb FhBILIL| )(HCH GleueiTag:&lLpenLo peiTer)
76 @)eurraair Gt IO\ HTEETLY (BhHETIT.

9L 1GLIT &, B (HOBOCaUesluledl mb Hi- Lo giewr ChTHGF
GlFetrp e CLomGuwGev, LiTswimsGlenr GlFeTn (Lp(HHesT
(45), Gsaly (35), Liayetrymed (45) &G FLbLia Q)&
FCeuCw 2 uffpbesi.

FTSSNT STaIHT GumeSevmT FibLal QL & FI5G5F
OlFatT ), @WbSeuTHNGT 21 _c0Femar LB (5), Fanmiia)s
1% CHTANOLIL 19 T LD(hS HIQULDGOENTHE eI L]
ORUSEHGTIT

@sEss  GureSevmt eupd@ls LSe) OFuig),
alugens apL®SHW evrifl gL Biprmer SrorGeael)
ST S5 LUGHeowd Coibg oewflaer_eear (29)
0 %) O\FUISGIT.

TR i

Sl sueusnstn Glodtmer Gladm

s, 75, prmalllkiad b, delng, Gedvaaet 500 032

Euweir -4 4332001 FB4DBIIS053 ( E226TTTR
ilsdrasr gy richnro @ canarastank com

Solel db <A weon bl
m P PR p—

'i.'il.-,1-1 ADEar L1 T NpLE

Wl w0 ) 6 6 b]'jll]]llhdllul!] ayfledhing

m_dl_lﬂ Eﬂﬂ'ﬂﬂm 'ﬂq‘rrnaumw b (] Cerdapdame gy Srmoadad s el {{
At IBpmer & fme ppornda sl 1002, Seerpaar | guersa) el fedr 002 o
] lﬂ-l.'..ﬂi' dih st Do deeiiar aljuserseray fidr—qo el fussar sy,

l::'l-n_lau.'l.':l. (ST R D, L mernrr.a'.'r. nyj.e; E._j'i_l_lmﬂhn Elg.w -gw,ui;l = . '
4l is wElsalio g eferflbaial nwﬁuﬂm BpL LTI ST ST i 2 Date of incorporation of corporate (Mth May, 2005
oT ggehaal  WORNIE ST ARSI il ST S Iﬁlm.n_u_l_[ulurﬁ debtor

Sy Gorhpssama  sarnm e, Sgride _ﬂgumm Q-Ewmnr Dm@
sl ol .gg]mrmLL,rrul Speklmed| rr.nrnﬁrnu iy emamrrreT ﬂlng,mn L1 ﬂ.ﬁlil {WuTriaT
S ETTTE s e eurkidl, p.ﬂ | dlsmsr ém d:.;l; Cewrnpil s g
Cgrssesnns 31072024 aermereanag  op12,07.20.650.00 admelléme  Wurml i,
RLETATE W ATATLNG, BOTErg B GTeT W 3 "wirar [hofdle b T

E TR T T [IETH.EI.'EII gﬁl.h HOE AT ;’;'Lm 1,30 I._'FITI_.FEFH :.n_ﬂm:u;gﬂ.ﬁﬂ ﬂ
e} e el & g ﬂu st oflEemer  apfleiiig  Elesr gt
Gebausflifh Lk SR,

aLsirgmt Guwd wgges ppasafi (1 M3 Gri Krish Green, W11 weflumes Ganeda

Eamubdsri-G41002. @
Elum.urrm Careild Q& geami (TP},

Rlgidedr, gy, .10 mosmd, AL 3, qond sl saval mi
|mr| am e @ulyke S Sam g, dnumemagmt, Smeenm -5,

W__g‘.!‘nm‘r_ 'rf,n.l.d:'l'l"l ||rirﬂ.| TR L_LE ||:||1153||n B ST SRR D m.-.ﬂm
e MR, SoSsaeiTLsHE ey uempel @iGe e, 3170, R F1Gal
ererrn JASHTA Bl alfldingneam 5- 1016 Qe ARG e 1839028 S aflsioghy s
00 616 Gean, Gwrds eildadmemn 6 Gosn safld speofsierm  Gosd
etfiameumen: i ddld: gmEungens 20 oy smene; Gamdlic 13 g oeogm axf;
LBl 3 iy ST fiig e, Gl Rt iy, SHT A,

oo AR o AR iy WL
py+406.09.2024 g

Gerglman unrmandipi Cad | 02.09.2024; Camb spea 11wl @mmrm-ﬂumﬂ aus

GrsmmligCarmas B urdll Gediu s8] Gadl : 03092024 Crin; wimen 4 weeefl ey
Canara Bank, Mandanam | Chennai
mmnrdge arefer, 200272434 IFSC Code: CHRBOD02604

&Mmﬂ Sie, @l omesmll prw®, 34

Gmefl, mdsppi-G25515,

1‘|.|._q_ arwll giny o iy

mii;ﬂ:_ ﬁi{"r::*ﬁ:ﬁﬂ‘ nha n?b;; mw!ﬁ:.':r u; ﬂhﬁ{]:.ttlnn mm‘*%“é'] “’mﬁm‘jﬂw‘ﬂ the address mentioned againsttemNo.10. _
._,,mmmu Apbey Bam's B . adrge i TR T— gt The financial crediors shall submit thedr claims with proaf Dy elecironic means onhy. All

& (egramatul aaar: 94983460530 amuns RN Kalld Deness GERESH
'EI-u;.ul T iﬁfmu‘mu_ Gy apenst M5 Antares Sysiem EI:I Bangalore, & m e fros
M, Qg el 3731 S6TTE2, dmerdred puraseelan. mB@antaressysioms.com.
Portall of E-Auction: Mips.fsww bankeauctionwitard. com.

i3 - Giodrmar ; Ggd - 31.07.2024 siarngia gyilant, s o

a0efl, Gouamey umiliy Qs degm,.

i |Ma

RELEVANT PARTICULARS

FORM B - PUBLIC ANMNOUMNCEMENT
[Regulation 12 of the Insolvency and Bankrupicy Board of India
[Liguidation Process) Regulations, 2016]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/s. SAPPHIRE CLOTHING COMPANY INDIA PRIVATE LIMITED

M/s. Sapphire Clathing Company

i ate deb?
ME 01 Corporate debior India Private Limiled

Authority under which corporate
3 | debtor is Incorporated | registarad

Repistrar of Companies, Colmbatore

1 |Go

Liability idenfification Number of
corporaie debtar

rpasate Mankity Number/Limdtad
LB TE2005PTCO11776

Ad

& |and principal office {if amy) of

5422, Palladam 1o Poltachi Mam Road K
Krishnapuram Village,

dress of the registered office

mﬁp i mu. @&aaﬂm:.smzﬁﬁi.; ) H. ol s, corparate debtor kamanaickenpalayam, Tirupur - 641653

L] ¥ LEELaeaT, SEETLED AL Lo,

E’a ﬁlﬂ'lﬂ'u!m FI5515. ) gamsefl R, iy, Gar Hnr. W11 imflimnesr i Date of chosura of Insolvency 30th July, 2024 [Liguidation ordered by
I emfidmaiia’ ip, rqn!h:rgnll T T T TR g A T Ty LT resolution process Hon'ble MCLT om 315t duly, 2024]

Eaanfl-6255 Azhaga Lakshmi Eve Farm Pyt Lid., wei,11-2-28, -
L pt Eaﬂmﬂfa HE"W M"ﬁ?ﬁ‘%ﬁ E Sim. I’e.ﬂn;nn. &, 7 |Liquedation commancemsant 15t July, 2024 [Drder received on

A mrprEmsserdr, NRT G, m;:rmg,wm ml.w_ﬂugr_zu {Er;rm.u ﬁE&EEE date of corporate debtor Ot st August, 2024]
i8NGS, Guew, sorem J2J, Grand Parade =

Ui .,an.f“ ﬁmu ﬁmﬁ:ﬂ Csmg.  hderound  yo, Mame and registration number of | M/s. 5PP Insolvency Profassionals LLP

di

B [the insolvency professional acting

Reg.no lBEITPE-0143/1PA-1/2022-

usdator 2350033

A5

Address and e-mad of the liquidatar,

2nd Foor CODISSIA, G.D Maidu Towers
Huzur Boad, Coimbatore 641018,

istered with tha Board
raglstencd w ek Fh, Mo : +91-34B88-10404

0 &d

correspondence with the liquigator| ipeadmin@spporoups. com

drogs and a-mall 1o ba used for | Mail 10; sapphire.cipp@@gmail.comy

11| Last date 1of submissin of ciaims| 315t August, 2024

Peodice es heralyy gevan thal the Nationad Company Law Tribunal Chénnal Bench has ardared
ihe commencement of Iquedation of the Sapphire Clothing Company India Privale
Limdted an 315t duly, 2024

Mote

L

2076

| Applicahle forms can be downloaded from the fallowing poetal, waaw.ibbd.govin
lick Lnks -+ Downloads —+ Forms under [BS| (Liguidation Process) Regulations

othier

Subam

[iate

The stakeholders of Sapphire Clethéng Comgany Indiz Prvate Limited are kareby called
tepon 1o swbme their Ciaim with prood on or before on 3151 Augus!, 2024 1o the liguidator &

TS,

[In case & staxeholder doas not submit its claims during the liquidation process, the claims
submitied by such-a sfakefsalder curing the corporate Instdvency resolution process under
the Inscheancy dnd Bankioptcy Boasd of India {Insohiency Resalution Process for Corporata
Paersang) Regulations, 2016, shall e deprmad 1o ba submibted urder saotion 38|

creditars meay submit the claims with the proal in parson., by post ar by electhon

issdan of false ormesleading praof of clasms shall sttract penaltes.

CA 5 Prabhu

Designated Partier and Aulhoized Slgnalony

Mz, SPP Insohvency Professionals LLP [IPE] acting as

P O07.08. 2024 Lguidator of M's. Sapphire Clathing Company Indéa. Private Limited

www.dinamani.com

Flace : Goimbatore AFA No- AR T/S0033:0203101 25/20016 valid unbs 30-D6-2025
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